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Opening o more Super Bazars

8803. SHRI GHUFRAN AZAM: Wili
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) the number of Super Bazars
(Government owned) in the country;

(b) whether Government have any
plan to open more Super Bazars for
easy and. fair distribution of essential
consumer goods; and

(c) if so, how many Super Bazars
are proposed to be opened in Madhya
Pradesh (including Bhopal)?

(SHRI BRAJA MOHAN MOHANTY):
(a) There are no Government owned
Super Bazar in the country, But
there are Government assisted Super
Bazars run by Cooperatives. They
are known as “Department Stores,
Jantha Bazars, Sahakari Bhandar etc”,
Upto 31st March, 1981, Government of
India have assisteq 314 such units in

the country. )

(b) Yes, Sir. During the Sixth Pian
period, provision hag been made to
assist 70 Department Stores (Super
Bazars) of Cooperatives in the coun=-
try.

(c) The assistance is provided on
project basis and on first come, finst
served basis. No stat2.-wise allocation
has, therefore, been made in this re=-
gazd.

Priority dates for allotment of
Type B and C Quarters

8804. SHRI KRISHNA PRATAP
SINGH: Will the Minister of WORKS
AND.  HOUSING be pleased@ to refer
to the reply given to Unstarred Ques.
tion No. 4789 on the 23rd March, 1981
regarding priority date for allotment
of type B and C quarters to Central
Government employees and state:

(a) the reasons for permitting the
house owning employees to get Gov-
ernment accommodation when 50 per
cent of the employee have been wait-
ing for a house for the last twenty
five years;

(b) how many quarters are in
occupation of the retired Govern-
ment servants in each category and
why these are not being got vacated;

(c) how many quarters are already
under occupation of the house-
owning employees anq why, when
they are paid housing loang on low
interest to ease the house problem;
and

(d) whether Government propose
to fix up time limit within which
Government <quarters should be
allotted to its low-paid employees as
15 per cent HR.A. ig very meagre
to meet the rent?





